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WORK FLOW FOR THE PROPOSALS INVOLVING SURRENDER OF EC UNDER EIA, 2006 
(Annexure to the OM No. IA3-22/10/2022-IA.III [E 177258] dated 29.03.2022) 

  

  
EC granted by MoEF&CC/SEIAA 

    

  N 
  

      

Implemented/partial PP desired not to ns project and surrender the 

implemented No implementation 

y     

    

In case Project activity commenced at the site 

Implemented/partial implemented Status 

  

  y 
  

  Submission of application through PARIVESH to 
MoEF&CC/Concerned SEIAA     

, 
  

  

List of Documents: 

1. 

S
I
 
B
w
 
©
 

Details of the EC granted 

Details of the consents obtained from State PCB 

Implementation Status of EC 

Reasons for surrender of EC 

Satellite image of the project site condition 

Factual report by SPCB 

Time bound action plan for Dismantling & Decommissioning of plant, by an 

accredited agency 

Undertaking in a prescribed template by the Authorized signatory of 

company in a non-judicial stamp paper to comply with the env. liability     

    
In case Project activity not commenced at the site 

Implementation status — Nil 

: 
      

  

Submission of application through PARIVESH to 

      

  

MoEF&CC/Concerned SEIAA 

List of Documents: 

1. Details of the EC granted 

Details of the consents obtained 

Imp. Status of EC Vs consents obtained 
Reasons for surrender of existing EC 

Satellite image of the project site 

Factual report by SPCB 

Undertaking in a prescribed template by the Authorized 

signatory of company in a non-judicial stamp paper to 

comply with the env. liability 

H
O
S
 

O
N
 

      

‘ 
Application examination by concerned MS of MoEF&CC/ concerned SEIAA 

\ 
  

  

  ‘ 
Application examination by concerned MS of MoEF&CC/ SEIAA 

    

  y 
  

Place it before the EAC/SEAC to examine the adequacy of action plan and 

give recommendations on the same     
\     

  

Processing of file by the MS with a proposal of EC surrender letter along with 

the env safeguards by EAC/SEAC. Also, progress made on implementation of 

action plan to be reported to RO and RO will monitor the same     

\ 
  

  
Approval of EAC recommendation by Ministry or by SEIAA 

    

  y 

¥ 
Processing of file by the MS/SEIAA with a proposal of EC surrender letter 

    
*   

Approval by Divisional head/concerned SEIAA 
      

    

  
Issuance of surrender letter by MoEF&CC/concerned SEIAA 
  

4 
File closure by MS of concerned division of MoEFCC/MS of SEIAA 

  

      

  

  
Issuance of surrender letter by MoEF/SEIAA Implementation of action plan by 

    

+ 
  

On completion of action plan by PP, Regional Officer/ Member Secretary, 

SEIAA will issue closure certificate by site inspection and upload the 

same on PARIVESH       

Y     
File closure by MS of concerned division of MoEFCC/MS of SEIAA 
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Minutes of Agenda for 193rd SEAC-3 [PART-1] meeting scheduled on 22nd, 23rd, 
24th, 25th and 26th July, 2024 State Level Expert Appraisal Committee meeting hel

d from 25/07/2024 to 26/07/2024

MoM ID: EC/MOM/SEAC/889437/7/2024

Agenda ID: EC/AGENDA/SEAC/889437/7/2024

Meeting Venue: Environment and Climate Change Dept.,Dalamal House, Nariman Point, Mumbai.

Meeting Mode: Hybrid

Date & Time:

25/07/2024 06:30 PM 08:30 PM

26/07/2024 10:30 AM 06:30 PM

1. Opening remarks

193rd SEAC-3 meeting was scheduled and held on 22nd-23rd-24th-25th-26th  July, 2024. 
However, due to some technical constraints, the proposals were divided in 3 number of agendas and keyed in as below:
Agenda no: EC/AGENDA/SEAC/266391/7/2024 Dates indicated : 26/07/2024-26/07/2024 (total 06 proposals)
Agenda no: EC/AGENDA/SEAC/889437/7/2024 Dates indicated : 25/07/2024-26/07/2024 (total 50 proposals)
Agenda no: EC/AGENDA/SEAC/756688/7/2024 Dates indicated : 26/07/2024-26/07/2024 (total 04 proposals)

2. Confirmation of the minutes of previous meeting

N.A.

3. Details of proposals considered by the committee

  

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Proposed Residential development project “Prism City-Blue” at S. no. 502/2(P), 503/1/2(P), 504/1(P), Charholi, P
une by Shri Vinayak Ganpat Kalje & Others , Shri Milind Vasant Kadam & Others , Shri Ramrao Kalje & Othe
rs through P.O.H. M/s. Swastik Buildtech through Its Partner Jagdish Gorani Urf Patel & Others by swastik bui
ldtech located at PUNE,MAHARASHTRA

Date: 03/09/2024

Day 1 -25/07/2024

Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Level Expert Appraisal 
Committee(SEAC), 
MAHARASHTRA)

***
 

Page 1 of 406

ANNEXURE -R1/2

12

462



The case was discussed on the basis of the documents submitted and presentation made by the proponent. All 
issues relating to environment, including air, water, land, soil, ecology, biodiversity and social aspects were examined. 
The proposal is appraised as category 8(a) b1.
During discussion following points emerged:

1. The Committee observed that Item no. 6 of Common Application Form (CAF) indicates Additional Area 
Proposed as 33026.93 Ha which is incorrect. PP to submit corrected CAF.

2. PP to submit Certified Compliance Report (CCR), from Regional Office, MoEFCC, Nagpur.
3. PP to submit details of offsite plantation.
4. PP to submit swept path analysis report and evacuation time calculations.
7. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the Hon’ble National 

Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for construction phase 
should not be drinking water.

9. PP to provide electric charging facility by providing charging points at suitable places as per Maharashtra Electric 
Vehicle Policy, 2021.

Decision: - After deliberation, Committee decided to recommend the proposal for Environmental Clearance to 
SEIAA, subject to compliance of above points.

3.42.5. Recommendation of SEAC

Recommended

3.42.6. Details of Environment Conditions

3.42.6.1. Specific

Specific

1.

1.                   The Committee observed that Item no. 6 of Common Application Form (CAF) indicates Additional 
Area Proposed as 33026.93 Ha which is incorrect. PP to submit corrected CAF.

2.                   PP to submit Certified Compliance Report (CCR), from Regional Office, MoEFCC, Nagpur.
3.                   PP to submit details of offsite plantation.
4.                   PP to submit swept path analysis report and evacuation time calculations.
7.                   PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the 

Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for 
construction phase should not be drinking water.

9.                   PP to provide electric charging facility by providing charging points at suitable places as per 
Maharashtra Electric Vehicle Policy, 2021.

3.43. Agenda Item No 43:

3.43.1. Details of the proposal

Residential project ‘Welworth Purnam’ at S. no. 282/2, Maan, Pune by Grow India Realcon LLP by GROW IND
IA REALCON LLP located at PUNE,MAHARASHTRA

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
(Schedule Item)

SIA/MH/INFRA2/468974/20
24

SIA/MH/INFRA2/468974/20
24

16/05/2024
Building / Construction (8(
a))  

3.43.2. Project Salient Features
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Representative of PP was present during the meeting along with environmental consultant M/s. Vke: 
environmental.

It is noted that, the PP has submitted the application for prior environment clearance for proposed project with 
total plot area of 8,080.00 m2, FSI area of 23,327.47 m2, Non FSI area of 3,299.87 m2 and total BUA of 26,627.34 m2.
Brief information of the proposal is as below:

1. Proposal Number SIA/MH/INFRA2/468974/2024

2. Name of Project
Residential project ‘Welworth Purnam’ at S. no. 282/2, Maan, Pune by Grow I
ndia Realcon LLP

3. Project category 8a B2

4. Type of Institution Private

Name Jaydeep Modak

Regd. Office addres
s

Office no 102, 24 ICC Trade Tower, A-wing IST floor, 
SB road, Pune

Contact number --

5. Project Proponent

e-mail welworthpurnam2024@gmail.com

6. Consultant Vke: environmental

7. Applied for New Environmental Clearance

8. Details of previous EC NA

9. Location of the project S. no. 282/2, Maan, Pune

10. Latitude and Longitude Latitude: 18°35'36.85"N, Longitude: 73°42'10.00"E

11. Total Plot Area (m2) 8,080.00

12. Deductions (m2) 808.00

13. Net Plot area (m2) 7,272.00

14. Proposed FSI area (m2) 23,327.47

15. Proposed non-FSI area (m2) 3,299.87

16. Proposed TBUA (m2) 26,627.34

17. TBUA (m2) approved by Planning Authority till date --

18. Ground coverage (m2) & % 1,116.29 m2 (15.3%)

19. Total Project Cost (Rs.) 99 Cr

20. CER as per MoEF & CC circular dated 01/05/2018 --

Details of Building Configuration: Reason fo21.
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Proposed Configuration

Building Name Configuration
Height (

m)

Tower A S + 21 floors 68.00

Previous E
C / Existin
g Building

N.A.

Club house G+1 7.5

r
Modificat
ion / Cha

nge:
N.A.

Total number of tenement
s

Residential: Flats - 249 nos.

22.

Total number of users Total users: 1245 nos.

Dry Season (CMD) Wet Season (CMD)

Fresh Water 112 Fresh Water 112

Recycled water Flushing 56
Recycled water Flushi

ng
56

Recycled water Gardening 7
Recycled water Garden

ing
00

Total Water Requirement 175
Total Water Requirem

ent
168

23. Water Budget

Wastewater generation 151 Wastewater generation 151

24.
Water Storage Capacity for Firefighting 

/ UGT
UGT Fire tank- 100 KLD

OHWT Fire Tank- 25 KLD

25. Source of water Maan Grampanchayat

Level of the Ground water table:
Post-Monsoon water depth: 4-5 m BGL

Pre-Monsoon water depth: 11-12 m BGL

Size and no of RWH tank(s) and 
Quantity:

NA

Quantity and size of recharge pit
s:

Total no of Recharge Pit - 4 nos.
Surface Runoff pits - 2
Rooftop Runoff pits - 2

Dimension:
Surface: 2.0 x 2.0 x 1.90 m

Terrace: 2.0 x 1.5 x 2 m

26.
Rainwater Har
vesting (RWH)

Details of UGT tanks if any: 298 KLD

Sewage generation in CMD: 151

STP technology: MBBR27.
Sewage and
Wastewater

Capacity of STP (CMD): 160
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Type
Quantit
y (kg/

d)
Treatment / disposal

Dry waste: 7.5 Will be handed over to Authorized vendor

Wet waste: 5 Will be handed over to Authorized vendor

28. Solid Waste
Management d
uring Construc

tion
Phase

Construction waste The construction waste generated during construction shal
l be segregated, reused on site and surplus shall be led to s

crap dealers for recycling.

Type
Quantit
y (kg/

d)
Treatment / disposal

Dry waste: 249 Will be handed over to SWACH

Wet waste: 374 Will be operated in OWC

Hazardous waste: NA NA

Biomedical waste NA NA

E-Waste 3 Will be handed over to authorized vendor

29.

Solid Waste M
anagement duri
ng Operation P

hase

STP Sludge (dry) 3.7 Will be operated in OWC

Required open space (m2): 808 m2

Existing trees on plot: 66 nos.

Number of trees to be retained 51 nos.

Number of trees to be cut: 15 nos.

Number of trees required: 101 nos.

30.
Green Belt

Development

Number of trees proposed: 156 nos.

Source of power supply: MSEDCL

During Construction Phase (Dem
and Load):

25 KW

DG set: 30 KVA

During Operation phase (Connec
ted load):

1,658.52 KVA (1492.67 KW)

During Operation phase (Deman
d load):

699.06 KVA (629.16 KW)

Transformer: 1 x 630; 1 x 315 KVA

31. Power
requirement:
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RWH Recharge Pits 3,00,000 40,000

Green belt development
Development 
& maintenanc
e of green area

6,22,836
4,44,00

0

Energy saving

1. For Solar PV 
Panel

2. For Solar Hot 
Water

37,71,342
1,36,80

5

DG Set Installation 39,04,000

Environmental Monitoring -
3,19,20

0

Disaster Management
Lightening Ar

rester
1,04,100 20,820

Type Required as per DCR
Actual Pro

vided
Area per parking (m2)

4-Wheeler 131 267 3204
35.

Traffic
Management

2-Wheeler 261 261 522

36.
Details of Court cases / litigations w.r.t. the project and project locatio

n if any.
No court case, as informed by 

Project Proponent

3.43.3. Deliberations by the committee in previous meetings

N/A

3.43.4. Deliberations by the SEAC in current meetings

Deliberations:
PP stated that, the application is for residential project located at S. no. 282/2, Maan, Pune with configuration 

as S + 21 floors and Club House.
PP informed that the project has received 4 sanctions:

1. BMU/CRNO.618/20-21 in the year 2021 for P + 9 floors
2. BMU/CRNO.378/21-22 in the year 2021 for P + 10 floors
3. BMU/CRNO.1174/21-22 in the year 2022 for P + 13 floors
4. BMU/CRNO.2112/23-24 in the year 2024 for P + 21 floors

PP further informed that the construction was initiated on site as per Sanction no. 1 (TBUA – 12,346.06 m2), 
Sanction no. 2 (TBUA – 13,763.33 m2) and Sanction no. 3 (TBUA – 17,236.69 m2) as the construction area was not 
exceeding of 20,000 sqm and hence did not fall under purview of EIA notification 2006. Transit Oriented Development 
(TOD) rules came into existence from 10.10.2022 and became applicable to the project site sine year 2024, hence the 
potential of the project is now exceeding TBUA of 20,000 sqm, and therefore the project attracts Environmental 
Clearance under the EIA Notification 2006.

PP informed that Aviation NoC is not applicable for the project.
The case was discussed on the basis of the documents submitted and presentation made by the proponent. All 

issues relating to environment, including air, water, land, soil, ecology, biodiversity and social aspects were examined. 
The proposal is appraised as category 8(a) b2.
During discussion following points emerged:
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6. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the Hon’ble National 
Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for construction phase should 
not be drinking water.

8. PP to provide electric charging facility by providing charging points at suitable places as per Maharashtra Electric 
Vehicle Policy, 2021.

Decision: - After deliberation, Committee decided to recommend the proposal for Environmental Clearance to 
SEIAA, subject to compliance of above points.

3.43.5. Recommendation of SEAC

Recommended

3.43.6. Details of Environment Conditions

3.43.6.1. Specific

Specific

1.

6.       PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the Hon’ble 
National Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for construction 
phase should not be drinking water.

8.       PP to provide electric charging facility by providing charging points at suitable places as per Maharashtra 
Electric Vehicle Policy, 2021.

3.44. Agenda Item No 44:

3.44.1. Details of the proposal

“M-Soul Strings” Proposed Expansion of Residential & Commercial Development by M/s. Malpani Estates by 
M/S MALPANI ESTATES located at PUNE,MAHARASHTRA

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
(Schedule Item)

SIA/MH/INFRA2/466499/20
24

SIA/MH/INFRA2/466499/20
24

17/05/2024
Building / Construction (8(
a))  

3.44.2. Project Salient Features

Representative of PP was present during the meeting along with environmental consultant M/s. Enviro Analysts
and Engineers Pvt. Ltd.

It is noted that, the PP has submitted the application for prior environment clearance for proposed expansion 
project with total plot area of 20,840.90 m2, FSI area of 87,721.58 m2, Non FSI area of 56,846.58 m2 and total BUA of 
1,44,568.17 m2.
Brief information of the proposal is as below:

1 Proposal Number SIA/MH/INFRA2/466499/2024

2 Name of Project
“M-Soul Strings”- Proposed Expansion of Residential cum Comm
ercial Project by M/s. Malpani Estates.

Page 186 of 40619

468



 

Minutes of Agenda of 282 (Part C) Meeting of SEIAA State Environment Impact A
ssessment Authority meeting held from 12/09/2024 to 12/09/2024

MoM ID: EC/MOM/SEIAA/485087/9/2024

Agenda ID: EC/AGENDA/SEIAA/485087/9/2024

Meeting Venue: 217, Annex, Mantralaya, Mumbai

Meeting Mode: Hybrid

Date & Time:

12/09/2024 10:00 AM 03:00 PM

1. Opening remarks

N/A

2. Confirmation of the minutes of previous meeting

N/A

3. Details of proposals considered by the committee

  

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Residential Project by M/s SVB Landmarks Pvt. Ltd. by SVB LANDMARKS PRIVATE LIMITED located at PU
NE,MAHARASHTRA

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
(Schedule Item)

SIA/MH/INFRA2/465263/20
24

SIA/MH/INFRA2/465263/20
24

16/05/2024
Building / Construction (8(
a))  

Date: 19/11/2024

Day 1 -12/09/2024

Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment  
Authority (SEIAA), 
MAHARASHTRA)

***
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DG set: 1 x 320 KVA

Fuel used: HSD

32.
Details of Ener

gy saving
5% of Demand load

Type Details
Annual Cost (

Rs.)
One Time 
Cost (Rs.)

Erosion control- Dust Suppression wi
th Periodic Water Sprinkling

- 86,400.00
Air Envir
onment

Barricading 99,008.00 -

Cost of Topsoil Conservation, includi
ng removal of topsoil using Scrapper/
JCB and Storage in designated area

33,500.00 -

Land

Establishment of Labour Colony and 
Toilets & Sanitation

3,87,500.00 -

Labour Colony Maintenance - Cleani
ng of Waste, Periodic disinfection by 
pest control measures & health check

up of labours

-
2,52,000.

00

Labour Colony Water Supply, includi
ng Establishment of Water storage ta
nk and maintenance of area around it

- 58,500.00Health and 
Safety

Labour Safety, including provision of 
safety equipment & tools such as belt
s, helmets, dust masks, noise muffs et
c, as per requirements of Safety Laws 

pertaining to Construction Sites

-
3,00,000.

00

DG Set
Cost of Electricity Backup with DG s

ets
5,50,000.00 -

Environmen
tal

Environmental Office / Cell on Proje
ct Site

-
8,88,000.

00

33.

Environmental
Managemen
t plan budge
t during Con
struction ph

ase

Environm
ent Manag

ement
Environmental Monitoring -

7,36,800.
00

Component Details
Capital

Cost (Rs.)
O&M

(Rs. /Y)

Sewage treatment
STP with MB
BR technolog

y
43,65,000

10,80,0
00

Solid Waste OWC 13,50,000 2,84,400

34. Environmental
Management p
lan Budget duri
ng Operation p

hase
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Deferred.

3.5.4. Recommendation of SEIAA

Deferred for PP not attending the meeting

3.6. Agenda Item No 6:

3.6.1. Details of the proposal

Residential project ‘Welworth Purnam’ at S. no. 282/2, Maan, Pune by Grow India Realcon LLP by GROW IND
IA REALCON LLP located at PUNE,MAHARASHTRA

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
(Schedule Item)

SIA/MH/INFRA2/468974/20
24

SIA/MH/INFRA2/468974/20
24

16/05/2024
Building / Construction (8(
a))  

3.6.2. Deliberations by the committee in previous meetings

Date of SEAC 1 :25/07/2024 
Deliberations of SEAC 1 :
Deliberations:

PP stated that, the application is for residential project located at S. no. 282/2, Maan, Pune with configuration 
as S + 21 floors and Club House.

PP informed that the project has received 4 sanctions:
1. BMU/CRNO.618/20-21 in the year 2021 for P + 9 floors
2. BMU/CRNO.378/21-22 in the year 2021 for P + 10 floors
3. BMU/CRNO.1174/21-22 in the year 2022 for P + 13 floors
4. BMU/CRNO.2112/23-24 in the year 2024 for P + 21 floors

PP further informed that the construction was initiated on site as per Sanction no. 1 (TBUA – 12,346.06 m2), 
Sanction no. 2 (TBUA – 13,763.33 m2) and Sanction no. 3 (TBUA – 17,236.69 m2) as the construction area was not 
exceeding of 20,000 sqm and hence did not fall under purview of EIA notification 2006. Transit Oriented Development 
(TOD) rules came into existence from 10.10.2022 and became applicable to the project site sine year 2024, hence the 
potential of the project is now exceeding TBUA of 20,000 sqm, and therefore the project attracts Environmental 
Clearance under the EIA Notification 2006.

PP informed that Aviation NoC is not applicable for the project.
The case was discussed on the basis of the documents submitted and presentation made by the proponent. All 

issues relating to environment, including air, water, land, soil, ecology, biodiversity and social aspects were examined. 
The proposal is appraised as category 8(a) b2.
During discussion following points emerged:

6. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the Hon’ble National 
Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for construction phase should 
not be drinking water.

8. PP to provide electric charging facility by providing charging points at suitable places as per Maharashtra Electric 
Vehicle Policy, 2021.

Decision: - After deliberation, Committee decided to recommend the proposal for Environmental Clearance to 
SEIAA, subject to compliance of above points.

3.6.3. Deliberations by the SEIAA in current meetings
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Minutes of Agenda of 292 Day - 2 (Part C) Meeting of SEIAA, held on 08th May, 20
25 State Environment Impact Assessment Authority meeting held from 08/05/2025 t

o 08/05/2025

MoM ID: EC/MOM/SEIAA/767114/5/2025

Agenda ID: EC/AGENDA/SEIAA/767114/5/2025

Meeting Venue: Dalamal House, Nariman Point

Meeting Mode: Hybrid

Date & Time:

08/05/2025 10:00 AM 06:00 PM

1. Opening remarks

N/A

2. Confirmation of the minutes of previous meeting

N/A

3. Details of proposals considered by the committee

  

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Expansion of Proposed Residential Cum Commercial Project on Land bearing Gut No. 61/1/1, Gut No. 61/1/1,2,
3,4, 61/2/1,2,3 at Village Chitalsar Manpada, Taluka & District Thane by M/s Acme Housing India Pvt Ltd. (for
merly known as M/s. Ascent Constructions Pvt. Ltd) by ACME HOUSING INDIA PRIVATE LIMITED located 
at THANE,MAHARASHTRA

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
(Schedule Item)

SIA/MH/INFRA2/46460
8/2024

21-89/2024-IA.III 26/03/2024
Townships/ Area Development Proje
cts / Rehabilitation Centres (8(b))  

Date: 10/06/2025

Day 1 -08/05/2025

Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment  
Authority (SEIAA), 
MAHARASHTRA)

***
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IA REALCON LLP located at PUNE,MAHARASHTRA

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
(Schedule Item)

SIA/MH/INFRA2/468974/20
24

SIA/MH/INFRA2/468974/20
24

16/05/2024
Building / Construction (8(
a))  

3.13.2. Deliberations by the committee in previous meetings

Date of SEAC 1 :25/07/2024 
Deliberations of SEAC 1 :
Deliberations:

PP stated that, the application is for residential project located at S. no. 282/2, Maan, Pune with configuration 
as S + 21 floors and Club House.

PP informed that the project has received 4 sanctions:
1. BMU/CRNO.618/20-21 in the year 2021 for P + 9 floors
2. BMU/CRNO.378/21-22 in the year 2021 for P + 10 floors
3. BMU/CRNO.1174/21-22 in the year 2022 for P + 13 floors
4. BMU/CRNO.2112/23-24 in the year 2024 for P + 21 floors

PP further informed that the construction was initiated on site as per Sanction no. 1 (TBUA – 12,346.06 m2), 
Sanction no. 2 (TBUA – 13,763.33 m2) and Sanction no. 3 (TBUA – 17,236.69 m2) as the construction area was not 
exceeding of 20,000 sqm and hence did not fall under purview of EIA notification 2006. Transit Oriented Development 
(TOD) rules came into existence from 10.10.2022 and became applicable to the project site sine year 2024, hence the 
potential of the project is now exceeding TBUA of 20,000 sqm, and therefore the project attracts Environmental 
Clearance under the EIA Notification 2006.

PP informed that Aviation NoC is not applicable for the project.
The case was discussed on the basis of the documents submitted and presentation made by the proponent. All 

issues relating to environment, including air, water, land, soil, ecology, biodiversity and social aspects were examined. 
The proposal is appraised as category 8(a) b2.
During discussion following points emerged:

6. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the Hon’ble National 
Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for construction phase should 
not be drinking water.

8. PP to provide electric charging facility by providing charging points at suitable places as per Maharashtra Electric 
Vehicle Policy, 2021.

Decision: - After deliberation, Committee decided to recommend the proposal for Environmental Clearance to 
SEIAA, subject to compliance of above points.

Date of SEIAA 2 :12/09/2024 
Deliberations of SEIAA 2 :

Deliberation in SEIAA-
PP was absent for the meeting and 
deferred.
SEIAA Decision-
Deferred.

3.13.3. Deliberations by the SEIAA in current meetings

Deliberation in SEIAA-
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File No: SIA/MH/INFRA2/468974/2024
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

MAHARASHTRA)

***

Dated 09/07/2025

To,

Jaideep Modak
GROW INDIA REALCON LLP
Office no 102, 24 ICC Trade Tower, A-wing IST Floor, SB road, Pune , PUNE, PUNE, 
MAHARASHTRA, 411016
welworthpurnam2024@gmail.com

Subject: Grant of EC under the provision of the EIA Notification 2006-regarding.

Sir/Madam,
This is in reference to your application for Grant of EC under the provision of the EIA Notification 
2006-regarding in respect of project Residential project ‘Welworth Purnam’ at S. no. 282/2, Maan, Pune 
by Grow India Realcon LLP submitted to Ministry vide proposal number 
SIA/MH/INFRA2/468974/2024 dated 16/05/2024.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24C3801MH5169667N

(ii) File No. SIA/MH/INFRA2/468974/2024

(iii) Clearance Type EC

(iv) Category B2

(v) Project/Activity Included Schedule No. 8(a) Building / Construction

(vii) Name of Project
Residential project ‘Welworth Purnam’ at S. no. 
282/2, Maan, Pune by Grow India Realcon LLP

(viii) Name of Company/Organization GROW INDIA REALCON LLP

(ix) Location of Project (District, State) PUNE, MAHARASHTRA

(x) Issuing Authority SEIAA

(xi) Applicability of General Conditions no

(xiii) Applicability of Specific Conditions no

In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A and B) were 
submitted to the Ministry for an appraisal by the State Environment Impact AssessmentAuthority(SEIAA) Appraisal 
Committee (SEIAA) in the Ministry under the provision of EIA notification 2006 and its subsequent amendments.

3. 
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The above-mentioned proposal has been considered by State Environment Impact AssessmentAuthority(SEIAA) 
Appraisal Committee of SEIAA in the meeting held on 08/05/2025. The minutes of the meeting and all the Application 
and documents submitted [(viz. Form-1 Part A, Part B, Part C EIA, EMP)] are available on PARIVESH portal which 
can be accessed by scanning the QR Code above.

4. 

The brief about configuration of plant/equipment, products and byproducts and salient features of the project along 
with environment settings, as submitted by the Project proponent in Form-1 (Part A, B and C)/EIA & EMP 
Reports/presented during SEIAA are annexed to this EC as Annexure (1).

5. 

The SEIAA, in its meeting held on 08/05/2025, based on information & clarifications provided by the project 
proponent and after detailed deliberations recommended the proposal for grant of EC under the provision of EIA 
Notification, 2006 and as amended thereof subject to stipulation of specific and general conditions as detailed in 
Annexure (2).

6. 

The SEIAA has examined the proposal in accordance with the Environment Impact Assessment (EIA) Notification, 
2006 & further amendments thereto and after accepting the recommendations of the State Environment Impact 
AssessmentAuthority(SEIAA) Appraisal Committee hereby decided to grant EC for instant proposal of M/s. Jaideep 
Modak under the provisions of EIA Notification, 2006 and as amended thereof.

7. 

The Ministry reserves the right to stipulate additional conditions, if found necessary.8. 

The EC to the aforementioned project is under provisions of EIA Notification, 2006. It does not tantamount to 
approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project Proponent 
is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, to the 
project.

9. 

This issues with the approval of the Competent Authority.10. 

Annexure 1

Specific EC Conditions for (Building / Construction)

1. Specific

S. No EC Conditions

1.1

6. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the 
Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for 
construction phase should not be drinking water.
8. PP to provide electric charging facility by providing charging points at suitable places as per 
Maharashtra Electric Vehicle Policy, 2021.
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